
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

0. A. No. 	457 	 199 2 

• 	
. 	DATE OF DECISION 	6.11992 

E. Thomas 	Applicant 

Mro M.R. Rajendran Najr 	
Advocate for the Applicant 

Versus 

The Supdt• of Post Offices, 	
Respondent (s) Mve1ikkara and 	another 

Mr. Ajith, arayan, ACGSC
Advocate for the Respondent (s) 

CORAM: 	 •. 	 * 

The Han'ble Mr. P.S. Habeeb M0harned, Administrative Member 

The Hon'ble Mr. N. D1arTnadan,. Judicial Member 

Whether Reporters of local papers may be allowed to see the Judgement ? l 
To be referred to the Reporter or not ? A.0 
Whether their Lordships wish to see the fair copy of the Judgement ?O 
To be circulated to all Benches of the Tribunal ? & 

JUDGEMENT 

Mr.N. D armadajdi.jLember 

Applicant while working as EDSPM,Thamallakkal 

Post Office filed this application challenging the propos& 

for termination of his service. According to the applicant, 

he was selected for appointment as 	Nangiarkulangara 

Post Office and duly appointedW.e.f. 10.11.87. Thereafter, 

when the post was abolished, he was transferred as EDDA, 

Mannarsala. Later on the basis of the representations filed 

by the app 	t lican, as per AnneXure-Y order he was posted 

85 EDSPM, Thàmallakkai w.e.f. 4.11.91. Since he apprehended 

termination 6f his service, he has flied this application 

with the follOWlflgreliefS 

'i) to declare that the proposed termination/ 
removal of the applicant from his present 
assignment as EDSPM, Thamallakkai is illegal; 

ii) to direct the respondents to allow the 
applicant tQ continue in th post ofDSPM, 
Thamallakkai- or alternativeLy to accommodate 
him in another post withQAAt loSS of empluments 



-2- 

grant Such other reliefs as may. be  prayed for t  
and the Tribunal may be deem •f it to graxt 

Grant the cost of this O.A." 

At the time when the case was taken up for final 

hearing. learned counsel for the applicant submitted tht 

though the aPp1  jcant 1  s appointment as EISPM, Thamalakkal 

was terminated,on account of the orders of this Trjba1 

in a connected case, the applicant has-been appointed 

recently as ESPM,- .Thaxnallakkal • Hence, the main grievance 

of the applicant does not survive at this stage. However, 

learned counsel for arpijcant submitted that for a short 
-oiit of service on account of 

period, the applicant was/te.rminathfrn the post of 

EDSPM for no fault of hLm and for that perid,.the 

applicant is entitled to wages payable to him. Learned 

counsel Eubmitted , that the applicant will file separate 

application for wages before the appropriate authority 

and prayed that this application may be closed r6gorving 

the right of the applicant to agitate the grievance fnrthis 

regard separately. 

Accordingly, we accept the prayer and Close 

the application reserving the riglt of the applicant to 
-due to,denial 

agitate the grievance/ó payment of wages when he was 

terminated frwm ServiCefornb fauitofthe applicant. 

The application is accordingly,  closedaS above. 

50 -. 	There will beno order as to costs. 

(N. Oharmadan) 3 
Judicial Member 

kmn. 

(p 	Htbd 
Administrative Member 


